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ORDER SHEET 

App1ection No /2Co1 
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Respo ndant (s) t 	 t 	q-JJ\r 

Mv cte for the 	p1jcant 

Mvcte for the Responcant;_ 
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r 	 Heard r.S.5arma, learned counsel 

	

- drosdi 	 for the applicant. 
. £': 	

• 

e 	 The matter pertains to an order of 
4 41  D 	

transfer dated 14,12,2001 by uhi*h the 

	

\'LI istrar 'x' 	 Y py,eg 	YS 	 applicant was transferred to Dhekia3uli 

	

1 	Range of Central Exbiae. The applicant 

has alr.ay submitted a representation 

	

1 	before the commissioner Central Excise, 
North Eastern Region, Shillong as well as 
Commissioner Central £xcise, Shillong. 

I In this circumstances, we are of the view 
that ends of jJ8tiCe would be met if a 
direction is issued on the said authority 
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to examine and decide the case in 
accordance with law. The said respondents 
are directed to dispose of the represen-
tation as per law as early as possible 

preferably uithin.one month from today. 
I TilL the completion of the excercise the 

impugned order shall kept in oboyance. 

The application accordingly stands 

disposed of. No order as to costs. 
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BEFORE THE CENI RAt. AIXIIINTSTRA 1" 1 YE TAX 1JNAL 

(3L.WAt1AI 3. E:;NC 	L;tJWt1 

A No 

BETWEEN 

3hri Sami r (hakrahorty,  
son Late J C Chakraborty, Chi ttaranj an 
Fod P.O. Aqa1e Coi3ece, "iripura 
West fqarta.l a-799004 

AND 

I Union of mdi a represented by the 
Secret ary to the (3ove rnmen t of .1 rid I a 
Ministry of Finance q New Delhi"i 

2. The Comm i ssi one r of üLstoms 	North 
Eastern Req ion Shill onc 

3 The Assistant Commissioner, Customs 
Divison Aqarta1a 

4. The Commss1oner of central Exc ise 
MOF1oad Shi I 1onp 

5 Shri Sbanqu1y Supdt 
Dhe::Iaju1i Rance 
Ie.i:::ur Central E:>cise Uvs:&on, Je:pur.  

Respondents 

i'It...S OF THE APPLICATION. 

I 	PART I CULARS OF OWER ABA I NST WHICH -f HIS APPL 1 CA I ION I 13 
MADE 

This appl ication is di rec::ted aciainst the orders 

vide 	No. 	191/2001 dated 14 12 2001 	issued 	by 	the 

Commissioner of Central E<cise MOHoad Shi llonc by which 

the Applicant who is presently hc.ldincr the post of Leave 

Reserve Anartal a unclert he Aqartal a L:ustoms Division is 

souiht to be transfereci to Dheki ajul I Rancte "F epur Central 

RIM 

.c 	.. 



Excise 	Division 	Tezpur. 	This application is also 	dirrtd 

against 	the order 	dated 19122001 issued 	by 	the 

Crnmissioner of Customs, NER, Shillong, 	by which his service 

has 	been placed under the disposal of 	disposal 	of 

Commissioner of Central Excise, Shillong 

2 LIMITATION 

That 	the 	Applicant declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under Section 21 of the Central Administration 

Tribunal Act, 1905 

3 JURISDICTION OF THE TRIBUNAL 

The Applicant further declares that the subject matter 

of the case is within the jurisdiction of the Administrative 

Tribunal 

4 FACTS OF THE CASE 

41 That the Applicant is a citizen of India and as such he 

is entitled to all the ri,a.hts and privileges as guaranteed 

under the Constitution of India and laws framed thereunder.  

42 That the Applicant is presently working as Leave 

Reserve, Agartala Customs Division While he was working as 

Supdt 	(Anti Smuggling), in the office of the Agartala 

Customs Division, the Commissioner of Customs NER, Shillong, 

issued an order dated 2662001 by which he has been sought / 

to be transferred to CPF Badarpur Unite The said order of 

transfer dated 2662001 is the subject matter of OA No 

2 
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243/2001, which is pendinq disposal before this HonhlE? 

Tribunal. In the said O.A No 243/2001 the a.plicant has 

challaged the order of transfer dated 2.6.2001 on the 

ground that same has been issued as a measure of punishment 

In fact the written statement filed by the respondents 

revea:ls the fact that the order of transfer dated 26.6.2001 

has been issued on receipt of some complaint. No enquiry has 

been made to find out the truth of said allegations and no 

opportunity was provided to the present applcant. It is 

pertinent to mention here that the Hon bie Tribunal, while 

admitting the said O.A 243/2001 passed an interim order 

6.7.2001 suspending the operation of the transfer order 

dated 26.6.2001. The respondents now have issued another 

order dated 14.12.2001 by which the applicant has been 

sought to be transferred to Tezpur, during the currency of 

the aforesaid interim order dated 6.7.2001. The said order 

dated 14,12,2001 has been fo].lowed by another order dated 

19,12,2001 issued by the Commissioner of Customs NER 

Shillong by which his service has been placed under the 

disposal of Commissioner of Centr'al Excise, Shiilonçj. 

Through this application the Applicant has challenged the 

action of the Respondents in issuing the impugned transfer 

order dated 14.12,2001 by which he has been transferred to 

Dhekiaiuli Range, Tezpur Central Excise Division, and the 

order dated 19,12,2001 by which his service has been placed 

under the disposal of Commissioner of Central Excise. 	The 

issuaiice of the impugned orders is a net result of detection 

of a huge number of phensedyl cough linctus amount in rupees 

about 16 1 akhs. The aforesaid impugned orders 	have been 

issued 	at the behest of certain interested group to 

01, 



frustrate the investigatiOn 	Finally the Resondent No 	2 

acting on those complaints issued the impugneds order which 

is baseless and liable to be set aside and quashed 

43 That the Applicant is presently holding the post of 

Leave Reserve Aqartaia Customs Division and he joined the 

said post in the month of July 2001 By now the Applicant 

has completed about only 4 months of service in the said 

division It is pertinent to mention here that the applicant 

was working as Suptd of Anti Smuggling under Agartala 

Customs Divisions Taking into consideration certain 

hasesless complaint and with a malafide intension he was 

H transferred to J3adarpur CPF Un:i.t The applicant preferred 

(JA 243/201 before the Hon bie Tribunal and the Hon 'ble 

Tribunal was pleased to stay the operation of the said 

transfer order dated 2662001 by passing an interim order 

dated 672001 The respondents now without taking into 

consideration the said interim order passed an order placing 

the applicant as Leave Reserve The applicant chailged the 

order of transfer dated 22001 on the grand that same has 

been issued at the behest of some interested cir'cle in 

connection with seizure of huge amount of Phynsedyl The 

respondents have filed their written statement in the said 

DA and the allegation made in that context came to light 

The applicant craves leave of the Hon'hle Tribunal 

to relay and refer upon the statement made in the OA No 

243/2031 and the written statement filed i,n that O.A.  

A copy of the said interim order dated 672001 

and the order dated 26e2001 are annexed 

4 



herewith and marked as ANNEXURE1 AND 2 

4.4 That the Applicant begs to state that the respondents 

now have issued another order dated 14 122øø1 by which the 

applicant has been sought to he transferred to Tezpur 9  

during the currency of the aforesaid interim order dated 

,72001 The said order dated 14122001 has been followed 

by 
another order dated 19 122øøi. issued by the Commis5iC:)neT 

of Customs NER Shillong by which his service has been placed 

under the disposal of Commissioner of Central Excise 9  

Shillong Although the orders have been stated to be issued 

on administrative ground but same has been issued pursuant 

to some complaint lodged by the RespondentS 

Copies of the impugned orders dated 140122001 

and 19 	122ø31 are 	annexed herewith and 	marked 

as ANNEXURE3 & 4 

45 That as stated above the interested group of officers in 

collusion with the respondents lodged complaints against 

the Applicant with a prayer to transfer him out from 

Aqartala It is pertinent to mention here that the Applicant 

detected a huge quantity of phensedyl cough linctus 

amounting rupees about 16 lakhs which were about to export 

to Bangladesh iliegaliy. On such detection made by the 

Applicant the Respondents issued direction to the Applicant 

to investigate into the matter0 Pursuant to such direction 

Applicant started investigation by issuing summons to the 

suspected persons involved in the case0 However 9  the other 

Respondents started creating obstruction in the said 

investigation carried out by the Applicant for the reason 

k~" 



bt known to them.. To that effect the said Respondent 

lodged some complaint against the Applicant and same has 

resulted in iss..aflC:e of the impugned transfer order.. 

However, till date no copy of such complaint has been served 

upon the Applicant to prefer effective reply of the same.. 

4.6 That the Applicant begs to state that presentlY the 

investicjatlon is going under him and there is every 

likelihood of getting hold the entire network involved in 

the said sm
uggling of phensedYl Hcwever, in the event of 

issuance of the impugned order g  the investigation work will 

be jeopardizeth SurprisinglY enough now move is going on to 

allot the said assignments to some other officials by the 

Respondents.. From the above series of action it is clear 

that the impugned order has been issued at the behest of 

Respondents.. It is noteworthy to mention her that the 

Respondents have issued the impugned order basing on the 

complaint made by the interested group without providinQ any 

opportunity of hearing to the Applicant.. 

07 That the Applicant begs to state that he was holding the 

post of Supdt.. (Anti Smuggling) under the Custom 
Divi5iOn 

Agartala since February 2000 and after the issuance of the 

interim order he has been placed as Leave ReservehY now he 

has completed only 4 months of service in the said division.. 

But the Respondent No.. 2 has issued the impucjried order only 

to the Applicant without taking into consideratlon the said 

period of service.. On the other hand persons senior to the 

present Applicant who by now has completed more than 4 

years of service are still continue in their service without 

6 



any disturbance. It is further 
stated that the impugned 

order has been issued only to fru'trate the investigation 

conducted by the Applicant. 

4.8 That the Applicant begs to state that the issuance of 

the impugned order speaks volume of malafide against the 

Respondents In fact the issuance of the aforeaid impugned 

orders is a net result of the complaint made by the 

Respondents 

49 	That the Applicant begs to state that 
	after the 

issuance of 
the impugned order the Applicant visited the 

office of the Respondents but the said Respondents have 

shown their helplessness in absence of any order from this 

Hon'ble Tribunal. Being aggrieved by the impugned orders 

dated 14. 12.2001 and 19.12.2001 9  the applicant preferred 

sepresentations to the concern authority but nothing has 

been communicated to him till date. 

Copies of the respresCntat0fl5 are annexed 

herewith and marked as ANNEX1iRES 5 & 6. 

4.10 	That the Applicant begs to state that after the 

issuance of the impugned order wherein there has been a 

direction also for his release, but the Applicant is yet to 

handover the charge. In fact till date he is holding the 

said post of Leave Reserve under Aqartala Customs Division. 

Presently the Applicant is on tenure posting and by now he 

has completed about 4 months of service. As per the 

procedure prevalent in the Custom Divisions and taking into 

consideration the transfer guideline holding the field, the 

7 
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Applicant 	is entitled to place his option after 
completion 

of 	three 	years of service 
	However, 	in the 	event 	

of 	his 

aforesaid 	transfer to Dhekiaiuli Range TezpLtT' as 
	has 	been 

sought 	to 	be done by the Respondents, he 
	will loose 	his 

opportunitY to place his option for choice place 
of 	rJosin. 

It 	is noteworthy to mention here that there are 
numbers 	of 

in 	the office of the Respondents 
	to allow 	the 

vacancies 

Applicant 	to continue in his present place of 
posting 	but 

the 	Respondents 	with a malafide 
	intention has issued 	the 

impugned 	order which is not sustainable in the 
eye 	of 	iafl; 

and 	liable to he set aside and quashed 

411 That the Applicant begs to state that presentlY he is 

holding the post of Leave Reserve Agartala Custom Division 

and till date he has not handed over the charge pursuant to 

the aforesaid impugned orders dated 14.12251 and 

19122001 The Applicant further begs to state that under 

his custody there are certain arm1; and ammunition and for 

that only he placed his inabilitY to hand over charge to a 

person who has no authoritY to hold the said posts in that 

view of the matter the Applicant prays for an interim order 

directing the Respondents not to give effect the impugned 

orders dated 14.122001 and 19122001 till disposal of this 

OA If the interim as prayed for is not granted the 

Applicant will suffer irreparable loss and injury.  

5,. GROUNDS WITH L.ESAL PRØF'ROVISIONS 

5.1 For that the action/inactlon on the part of the 

Respondents in issuing the impugned orders dated 14,.12,.2001 

and 19,.12201 aPe illegal, arbitrary and violative of the 

8 
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- 	 I 

principleS of natural justice and hence same is liable to be 

set aside and quasheth 

5 	
For that the Respondent have acted illegally in issuing 

the impugned order dated 14122001 and 19122001 by which 

the Applicant has been sought to he tran.sferrect to Texpur 

Division solely basing on complaints made by the Respondents 
 

as well as someotherS 

53 For that the Respondents while issuing the impugned 

orders dated 14122001 and 1912201 failed to take into 

consideratiOn the fact that there are numberS of senior 

officials who have completed their tenure The Respondents 

ought to have transferred the seniormost officer 
instead of 

the present Applicant who has completed only 4 months of 

service in his present place of posting Therefore the 

impugned order is not sustainable in the eye of law and 

same is violative of principle of natural justice 

54 For that the impugned order has been issued a the hhést 

of Respondents as well as some other interested partieS and 

same has 
been :issud by the Respondents basing of some 

complaint respondents and others without 5rving/affordiflg 

any reasoahle opportunitY to the present Applicant to place 

his say in the matter and therefore the aforesaid impugned 

order of transfer is punitive in nature and liable to be set 

aside and quashed 

5 	For that in any view of the matter the action/inactiofl 

on the part of the Respondents is not sustainable in the eye 

of law and liable to be set aside and quashed 

9 
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The 	Applicant craves leave of this 	Hon'ble 

Tribunal to 
advance more qrounds both legal as well as 

factual at the time of hearing of this cases 

6. DETAILS OF THE REMEDIES EXHAtJSTED 

That the Applicant declares that they have exhausted 

all the possible departmental remedies towards the redressel 

of the crievaflceS in regard to which the present application 

has been made and presently they have got no other 

alternative than approached this Hon'hae Tribunal, 

7 MATTERPE:NDINt3  WITH ANY OTHER COURTS 

That the applicants declares that the matter re.arding 

this application is not pending in any other Court of Law 

or any other authority or any other branch cf the Hon hle 

Tribunal 

B RELIEF SOUGHT 

Under the facts and circumstances stand above the 

Applicant prays that the instant application be admitted, 

records he call for and upon hearing the parties on the 

cause or causes that may be shown and on perusal of records 

be pleased to grant the following reliefs 

8i To set aside and quashed the impugned orders dated 

1412:001 and 19.12.,2001 allowing the Applicant to remain 

posted at Agartala Custom Division as Supdt of Anti 

Smuggling under Custcms Division 

82 Cost of the application 

:1 
	

83 Any other relief/reliefs to which the present Applicant 

are entitled to under the facts and circumstances of the 



case and 	
as may be deemed fit and proper by the Hoi ble  

Tribunal 

9 INTERIM ORDER PRAYED FOR 

Pendincj disposal of 
this applicati0n the Applicant 

prays for an interim order directing the ResPOfldefl 
	not to 

qive effect the impucined orders dated 14121 	
and 

19 122øøi and to al loi him continue in 
his present place f 

at Custom Division, Aqartaia 
postinq as Supdt  

iø 	THE: 	L..LI,LQ 11 EIL ED Q1 

ii PART I CULARS OF THE POSTAL oRDER 

(I) 	LP'0 No 

Date 

payable at Guwahati 

12 LIST OF ENCLOSURES 

11 
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VERIFICATION 

I 	Shri Samir ChakrahortY, ad about 54 

years, son Late J.C. ChakrabortY, Chittaranian Road, P.O. 

Agartala College, Tripura West, Agartaia799004 do here by 

solemnly affirm and state that the statement made in this 

appi ication from paragraPh 	 .. 

true 	to my knowledge and those made 	in 	paragraphs 

_ 	are matters records of records 

informatiofls derived therefroffl which I be].ieVe to be 
	true 

and the rest are my humble submission before this Hcn'ble 

Tribunal 

And I sign this verification onday of Dec. 

2001. 

S £ c nature. 

C ca"~-r C 
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•1Q• :1 NO.4 	 1 
' See RtiI42) 

IN 	
X4INISTjIvE TRIA 

GfW2-iATI L3NCF1 	GUWAjj'fI 

'OR SFthT 
S 	

A LICZTIQ. NO •..i3....oF 

ALPPlicant (s) 
•• 

esndcnt (s): 

Advocate for APplxcants(5) 

' 	. .Advocate for espobdert  
r 

H 	 S  

H 	
6.7.2001' 	Heard Mr S. Sarma, learned 

• 	
counsel , for the apPlicant and J 	 - 	

• also • Mr 	B.C. 	Pathak, 	learned 
Addi. 	C.G.S.C. 	appearing 	on 
behalf 

I 	
:ati: 1: admitted.1 for l 

' the records. -- 	

Mr Sarma stated and Contended 
that 	the 	impugned 	order 	of 

S 	 • 

••j 	
iIIr. 

4/ 
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2 	
1 

• 	 - 	 6.7.2001 

transfer dated 26.6.2001 was not ma\ 

in public interest, but purportedly 	 _rlj ~ 
 

- 	
administrative 	ground. 	Mr 	Sarma 

- submitted that the transfer order was 

arbitrary and drew my attention to the 

ieadings cited above. Mr B.C. Pathak 

sought time yesterday to place on 

	

;_ '-­record the instructions 	Mr &athak, 
c: 

	

I 	opposing the plea for stay .  produced 
N 

some documents including ttie complaint 

of Shri Sanjib Kumar Chakrabarty, who 
ad me the complaint by his application 

dated 	28 5 2001 	and 	the 	report 
* 

	su bmitted  by the 

Deputy 	
ner, 	ti   

It 
3 

• 	 / 	Going throug'h the facts and 

circumstances of the case, 	I find 

• 

 

tlierq is a prima facie case in support 
TRUE CO'Y of the applicant's pleadings and 

•  -ac-cod-ing1y an interim order is passed 

suspending the impugned order dated 

26 6.2001. Accordingly notice is 

issued on the respondents as to why 
71 	 t-he impugned dated 26 6.2001 shall not 

	

Sec*tefl QtC (J 	•,. 	 ..;b 	suspended, 	returnable 	by 	three 

eks. List for orders on 27 7 01 in- 

	

i Adrr,r" 	 •?;3 

t'he meantime the operation of the 

2 	• 	
der shall remain suspended till the 

%./ 	. 	 :1•W. . 	 - 	 • - 

ethur,ab1edate. 



/ 	 ANNEXURE- ' 
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.:,FROM:CONI.IISSIQNER,STONS 0364-223 
	

-. T0038132g6l9 	 PAE1 

2 OF TifE G Q'1ISJOI7Efl OF CUSTO/Is 
NORTif E4TERz1 BEG!01 

•''- 	\: 	 :r 	 it 

ORDER NO, 28
,12001 

	

-- 	 f.M TED, SJJTZf QJVG, PIM 267w JUNE, 2001 

• 	 Sub!- Triznfr & 
postt-g 2'n t?i 9rade of 8pertntcn cnt, Gr.up? of CO 	SSwerate of Cu8ozs ,JE01? 

on adinj8trave grou,e -Order reg zrdng0  

Shri Sara2r Chakrabort,, Supertn tnden t(A ti_sin zgg.l ri) of Agartala Qust6;, D
tvistOn ts hereby traaferred & posted to Baclarpur aFF Viit Under Karimganj Gus to.s Dtvj,3Zoj on 

ShriCharaborty.upe.t 	
stas're1evd or 	.O-'ai af tern Oöz, 

,• 

(z0rOdggA;71V0) 
COIILUSSIONE)? OF OUSTOifs  

• 	 CQiVofI(3)74/Er/cc/CELL/ff/p/ 	
bated: -,?662)01 

	

1norti 	
;- 

1 The Co 
'Imtestoner of Qentrai Esiise,Sh.t21Qngo 

2 The 	
C.Ex,, hi12on 3 The ArlditonaJ COUiilssofle7I(27ech) Central ExCSe,$tht11on?6 4 The Deputy C 

)..customs ffqrs.offj, 'hi11n7 0  
5 7'he Dcpty /4s8ista,zf Commisjonercsto8 Dtv 

	/z,Aqara7 J(ri 
'(zP/4iaw2/I,flp)LJ /DFflaper/Guu)a/at /Sh  t1l ong 6. 7"lze Cef Accouts 'fficer, Cutø 	& Cen tral 44,.rci ; on 7 Ti 	Adi.,  174 1,1 ratv Of/ ErC,jSt01 	

ffqr29Offtcg',2ll0,9 
& The P 1oO.,Ctø 	& (" 'en tru.,7 Exctse,Sht1long.  9. $hrj. Sar Ghkra bort 'j ,S Up r T . j 7 tCfljen t for copliatCeo 

	

ge, 2' 11 	111/4cc t I & II/Co/tde, t 	/ CIU-Vj; ranc.h of Custo 	czt 	çj 

	

• 	 Shi.1iorjg 

110Th General Secretar,,.Q,sBlE 	t 	Offior A&son0. • 	 Qentral 	 - 
12.Quard PUs, 

	i27_v;ff

SS 

4oca* 

I•:2 	• 	 , 	 - • 	 • 	 , 	 - 
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S 	
jNEXURE 

cOMNI.SIONE OF CUsTOMs 

V 	

.. 	 SHILLONQ V  

M Read ( 	Ná4 INflon - #$* .01, MIs1iyc. • V 	 V 	Phoe.: O)e4-USI 1010! Fu .I$L JOOt. f.p 

2001 

OlDNo.6v2I V 	

•V 	

!V V 	 V 

• 	
Subjet- 

The-follow ing ti 	.potings 4 	in the grade of Superit41 Giwp 'B' 
V 	f 	 of Cüstoma NOth Eaitem Regia. Shillong are hereby ordefed with 

V 	 ünmedja effuct and until ftuther oter 

SLN,gseofte  
No, oMcer Iwo To 

	

(2) 	 (3) -  

	

A 	n ç 	Vice B Sorkar 

	

M. K. B 	D4ubn Ca1 Exi 	Ouw*h.0 ThMon. relrued to 

	

. 	Abhjit Ghoth Ib. 	th - 	 Vcp I Halini Dbb Cin1 Excape 	Guw, Divtiic 	rele*ed to  
COMW Excise 
- 

	

V V 

	
• 	

3 	P. S. s 	•TidJSta. Hmidj 	SnNfaC 	ViceS. K Ro V 
V 	

V 	 V 	A*ajj 	released to 
V 

- _________________________________ 
VVV 	 CtaJ Excise V 	 r Paresh - 	- 	

I 	Vice P. S. Des 

	

Debuath. 	Silchsr Cuitral Ezcigi. 	Aijiti Divisior 	
V Divisi. 	 H, 

	

5. BPatir. 	Sic-TMR 	.U_ 	 Vice D. N. Doloy  Otiwahiti Ce)trai ExCii 	Aiaewl D1vigIo 	released 	to 

	

• 	 . 	Diviei- 	• 	
CerraJ Exige, 

	

• 	 V  

	 a L=Uanei 	ii 	 *rnT 	Ve I. L V 	 • 

V 	 Iubij 	 Ouj Division.released to 
- V 	- 	 Division 	V 	

• 	 V 	 ci Excise 
V 	 - 	 -- 	

•VV_T 	 • 	 VVV V 	 -. 

V 	
V...V 	

V 	 •V•V 	
VVV 	
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• 	 •V. VVV  V V• V•  
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NNEXUF- 
CCRSHLL 	 0364-22907 	TO @361 520124 	 PGE @5 

- "2 

/. . .___ 

2) 	 (3) 	
15) •1 	 7. P. E MHick. 	 __ 	

(Pf 	ptnt ancy 

	

*11 	
Cc4vLm, K*TDai 

X . 
_____  

thir 	
0 

	

- 	

0 	 . 

AB Dua  
?e ,urfltys Exg 	1n!phai Diviiio 

R.. K. Sha 

	

- 	 Gwi Dwgjan 	Ro1csod to.. Drna,on 	
C) Ex'clse -  11. Birn.Sajkja, 	RBC.R,; -  

Qace*,j Excise hDvj.j1 	
Vice K. N. 
Daimaryr&ed 4k 	iT iin D 	 rP 	— 	 zoo1 

 

Ahmed  - - 	 I GuWa]tstj Centr 	excise Aiw1 Djvij ion 	r1aued 	to Divjajc •. 	
0 

___________ Cen Excise. 1T i( bu THr, Audit Jgg 	
)CC 

- 	- 	

- 	 . 	 0 • 	 - 

Dabojygo .lX4l 	.-L• 	0 	
Vice Tmpci C*J Exciio 	 A cbakabry - 

0 	
-  

-—: 

	

Divi 	CitsiJ CLsO - 	 Q Kr-.. 	0 	 ______ 
0 

Sharmabarsj 

• - 	 1 6. i0lay Dose 
 Hqri. oMco,  KWntPv Dvion relcaaecj 

ir r— i — 	 - 
D1nua lvi 	r&ilwj 

iT Thi 	 •. i - Diengdoh. 	.Cuatoms 'Fp 	Office StiiHg Division K.  

Ouwtj DMs. 	. 	Cuitowii flqri. 	J. R. H. Dcn4h 

---------- 

	

0 	
choudhury. 	Sbil14Djyi 	. 	Kuun 	Divsii released to 

LLNarjp 	
Vice P K Sinha  Aa,wl Dmggi 	 ShiUcg Diviiia 	choudhurj 

0 	 1 

stZ1 

- 



FROM CCNERSHLLG :e6'2297 

: 

- -F-, 

123 ,  IASm 

h4. jM.flania 

TO:361 520121 
 

Tac1jM. IMUb Vice J..C. Das 
KsmgjDiviiti Nol r1osidto 

Excise  
&wDiceaI 	ViceM. Bsruah. 

InbmiDivisigu 	- - 	
Vice - 

. ... 	. 	. 	'. 

Cçy forwarded for utfounstion and necsssry aia to - 
. The Commissioner of Central Excise, Shiftong. 
The Commiioner (Appea1),:Cstóm3 & Crs1. Excise, Ou*hi, 
The Additi( Coinmissioner(P&V) Customs & Central Excise, Shillong. 
The Additional Comnussi 	Tech.), Canal Bxciv% ShUlocig. 

• 	- 	5. The Depy CommiiOnerTAu 	çommisaion Cuo Cl Excise Division (1) 
-. 	.. 	. Copyrneant fornceniedófflcerie/am 

	

. .. 	 enclosed for causing de1ivey.. 
The Assiant Dire2or(Cot1 )Hqil. Oce1 ShiUcmg. 

• 	 .8. Th 	sccountsOfflcr.,CujtomL&CentralExci8e,SbilLccg. 
9 The Sr. P. S. to Commiuicner Customs, North Eas Region, Stiillong. 
10 The Pay Accounts Officer Customs & Cantral Excise, Shiltong 

The Admini 	yeOfflceiCustoms), Hqis. Office Shi1lon. 
The Suporintndent(A1L), Hqrs office, Slullong. 

• 	. 	 13. The Branch-6i-1arge, ETU &llVAcs. I & 111 Cfldentis1 / CIU -cum-VIG of Customs & 
Centil Exce, Slilliong. 
S/Shn 	___- . . _edtfoon,lice. 
The Oci eral Secretary, Gioup ¶B' Excntive Offlcer 	oclition Cugioma & Central 
Excise Shilkg 

16, Guard File. 	 . . 

Assi8tantCoIseneTtP&! 

 

 

I,  
L 



The fol1owiu ocers in the grd(: of SucuendCnt, Group tB' of ,. 

ssioncrale of Customs, Njorth Eastern Rcgioii, Shlong are hereby placed at  

I of CoinuuSioiWr of Centi al Excise, Shillong 
) 

.1 

— PRE'SENTMACE  

P 13 Nag 	 Law/Disposl, I?Imapur CustonDMSO 	 ' 

J Ltna 	 LawfDispoSa 1  (3uwahati Custons Division 	 I 

. 

I Ilatim 	 GhacuaparaLCS Guwhti Customs Division 
—•.: 	_.__ . 	..... 	 -H 

R. C. Dey. 	 Dharrnar (PE., Kariniganj customs Divisofl. 

F1
----  

05. 	S. K. ioy. 	 Sonai uura CPF, Aaita11 Customs DiVSion. 	: 	
. 

t -  - — - 	- - - — - -- 	-- 	-- - - - 
...: o. 	i. C DRS. (No. 1) 	 i'cch/Adji.; Kaiirngan Cusoni5DV5iOrL. 	 . 

H 	,•_•• 	_ 	,_.__.--------. 
K. Ah1:n.d 	 Tuch,Pftt. Ai'nv Cu1cflrs F)viSjO1L  

SChkw1 	 Lca veIC bcre Aai a1t Customs 	ison - 	 4
Li 

.09. 	AJok Chaluabotty. 	. 	. KSFS, KaFii1iau Customs Division. 	 :. 

------S 	 . - ---.----.-'-..-..-----. -..--.----... .-__-.---- 	 . 	
It. 

.10 	1.) N. Doey. 	 Lzw/ t)tpoStl Aizawl Customs Oiviston 

________ 	 . 	. 	 , ,. •j •• I  

•t I 	: N ,i_hI:I.IuI jV0,C tEVt..$ Dwbten. 	. 	 •.t 

ii 	IlL 

.
14 
- .... 

'! 

.......................................... 

I '  

i 	..- 	. 

• 	I- 	-. 	.- 
fdU11IT1i1I (1 V uflffIuflfl.i ('i1flQflhI, 11flllhi1fl 

II ii Mahcnth auj LL S, (UWa.1'4 CttM Divi tO 

,uhubrt 	 'hfi)tII'; 

-- ------ 

Assistant Cpi.ii 

1 :1 	I 

.1 

Attested 

• 	4dyocate. 



4 • 	 • 	*NNEXURE' 
flY;. 

OFICE C 	
L 

• 	M.IflOAD,'SHXLL(?NG - 73 001  

IN [Afli  

.)o- 	
tfleyI T:n: 	 ALtjflt Ui the grade of SerJ1!r.d.,t. order •,. 

1w •id JDt11.:i 	 OfSUpCt1:it Or 8 	hcieby tumi ?unhr ord. 

• 	 /I" 	':l .:ru)(itj 
• I (I;l 	vh)fl 	

I)iI)It)V(,I 	• 	I 

T v; I 	 (:: 	Li,1 	• 

- Cho cA UI1 	
, 	 Iwc • 	IJtij fl 

j R.C.Dcy 	

ViCO F'o,os.ti • 	 Cutons • 	me.Sitch 	 • L)cbn o Ui 
• 	•& .W'isOn FK.Roy 

• • 	- 	 DMo, 	 • 	Room RAcjIngLxo VVo  

'Cutr,nDrvuo,s 	 . K.Ahn,ecg '* 	GhI$ts,Awjcunu 	A/F 
Lc Drisson 
 Unij.UnutA 	 Vice M.Ic&ose. V_____ 	____ •• 

SChQkzobaqyLeme RK13crVe.ftculot "kIiRonueJczpKjr j VceS.Gonu1[ 
___ Jon_______  AChj0Jj. 

; K$lS.c mcjui Cuftm 	• cho, - Ronc,SjJj 	Vice ' 

•f Lãibicpo<i .!iCJW usl)rji 	NOJ: Uance.Gijwchctj 	; Vice 
sian 	 C 	_____ ;f•hnpjj 

Custc'n'ts iR'i-n RanQe,Dhuj 	Vice D.R.SIcj ______________________ 	• 	
• 

&cXH 7J1 • _';' 'hCUSICJI Divfslo,,_________ 	Ofic •Shilonri 
- 	• .-- RLSh(nCi( 	MCICaç1C,j t.C.S.Gtwi 	Servic -lax Ranç)o-I 	Vice .Poi .4 	V1 J\_111,_t/IVIifjfl • 	• • .Sazkor 	 hubiiP F 	

echhcalBrQnchDhtjbnVic A Ghosh : 	
)S )i5iOfi 	 C.Ex.Ir,io_________ .MCh ki 	ty 	OR'Ron 	- 	

1\p_8 mon Dhci 
_____ I 	-  .Houzej 	,. 	PC(LJ.CUtV(, 6I.CEX.Hq13. 	AtjcliI 	 I 	

-
ViCo KA$  41. 

	

•. 	IeICInCfI.C.E.Hc.OICO 

	

 
- 	BCRango,Gvwa 	J Vicc, 8ien • 	• 

onge,lezpul-. 	iOCflncat 8toflcfl.Tzp 	r Vice J. von cd- 	
4 • 	- 	- 	- 

J1Iit ,hJKJ C.L)LDMkI 

SlCOi &ZQflCh3iIC,!I(1I 
t)i'iik'ri 

(,777 
J-1c s:Oface 

a 

• •• .4 	• 	- 	- 

•DMon.:':\ 	 _____________ !LP)( Ofl1O.Je2Pur 	Vice Stidip DOV 

ccthriicaI8:Oflcbc,at IVeSbodh Ohor 

• \/i UIIiI.SHCFQI Vice fI.R.5h 
- ;.tLflvion 

•1 
• 	r!cs Aucjit UnH .Guwoholj Vice FJ.Das,-I 

- ------------ 	______ 
• • ;:yiHht•Q( Rgq,ShU50 	Vkra 

• (;AA.t)M4on 	
• 	.P.Chukiebo.1y 

I. 

2 
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APEXURE- 
i R.N.Pegu 
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ci. 
• 	

y 	
tIj 

;( 

r / 

I Z.TQCHHAWNG 
E/, COMMSiONE 

CEMRAL EXCLS 
.thL.LQLLQ 

Suntenc:enl are he;1 p!Jce cJ at tiu i:oo: 	: ComrT1JIOne, o Cur:cnis pO5hng. 

NO NAME 
Klsnkw Dos ?RESENI PLACE OF P0STlG 

- uUit 	C.Cx. 	0ff'c. £hUong 

' OrenSu &j 
(Thcjuu Range. Tezp 	Cenirot Ezcw DMIn A  nti 	vOon Un1 	C.E. .Tez,r 	OMn 

B. Pot Ran BC 	e. Ouwahil C.Ex. OMson  
8imon Dh fl  Tax Rang 	Gvw 	C,E. Don M  . 	P5( -I: Range,,0 0fj C.Ey. Diiio 
DebcyotIMihra Hqu. AuUH Unit .ahoIi 

linkIC - Ronoo.rn1kJ0 C.f.DMjcj 
F-RAiulkk 

	
:. Dugotri.ii Range Dibru  go,h C.L.Drvison 

Abhit Ghoh' Atjcjit 8ranch,C.Ex.Hqr$ OI10 .Shiltong  
M L8os lchrccj Bra nct1Dtuj C.Ex.Ojon 
D.R.SCthd Co:npj frr.WeIIoro,A/EohUCEX Dtviston 
PesJi 	nalh Deb  RCinJC 	btl Ohu 	C-EA-Division  

. Rari Bhottoclarj,, L)IlOIInJIaf ) , Ranc e. 5Ic or C. Ex. OM on 
. Scha, -4 Rongo,slr 	C.EA.dMsn 

0.813)33/Er 111/2001/ 0 	
Datej: 	

t.0 LCoy tcxwcjided 	 & necessary OCIiO,  I fo-  • 	 .Tb Cur,,rr sih.ij, UICU3IOI (Nt1;.hIIØng .lhe 	 . 
.The Additjonj 

CornrnIssk,r, (tech),C £xMqrs.O 11c e .ShiIfn. • 	.ThDepu/A$$tan, Comnet 
ftcec(s)is/coe 	

____ 
C.E.DMon The CO(S) meant tor the concerned • 	 ncjosecj. ::'. 

.The D8pUly/At1t Coigsfopr _________ C. 	q.Q Ice .ShiIIocrgJho copy(s) meant tot' the OflCemd OtCer(sj4/ar 4josei. 
• theCAOIPAOol  

Acounls 	
Branch ni C.EA.Hqr s .0 Uce .Shlllong. 

1 	 . 	 - 

• -' .t 	 '4 	
'4- 	 . 	

A , 
AbDinoNAL ComMIS310HER) 
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E'c/21,g1 	 F. 
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*$ 4tt4)1 1 

 

to  te. 	 ys 	JM 	O4zst1g* . 	
•..; 

*4 	

Q4f20 	l9ij &haw# ben Maced at 	dap 	the 
Izcs, 

3. 	
.t 

RId. 	'e2./at d.ted 1411 

tOka 

	

tpu DtyL.j 4 	 .• 	 ••,•., 

• his 	
zJg%4 	Rd.: *1 

-:' 	*t te 	 • 
• *M94 f*4fl hnch atay.4 tb tx*nf 

S4j,j 	• -, 
w 	

deted &?.2001 Ii i 	 se L 	bJtjcp 4.(Orh- 7 	I- 

not  psi 	•pj 	
yem I bay, cowoud 

xx the s&xc 	 tmf.d aby, • I 4$1t 7* 	 k14iy 	
- my * isle, istr **cja • 	
t Ajj Cijit, *M t.i 	sat af kLr4jbj 4 .hs 	 • 

• 	 . 	

.• 

i*ji 	 4' ) 
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bt,d 00I2 001 4 	 .kx*b  

Ia4l . 
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F. ø81/ø1 

MNEXURE c: / 

To 
i 	The G.om!TJissioner , 

Cfltrl. Ficlae Cormi1ssionerate , 

1 i 	 Jt1 1. 

Subjecti Representaticrn against tranter from 
Agerta.la to Dkekiaju1i,Tezpur D1.vn. 

Most reapect!uUj , 1.:beg to subzi.t the 

toUovig represenUtion for fevour bf ycur kind 
1 	ConSideration. 

..:. 
1tht I have been traflB1erred to Dhekia 1juli, 

under Tezpur Diviaión Tide 95tt o Order 90.21/2001 dated 

1442,2001 , 

That I w ag transferred to Ba 	 on 

:1 

	

	admin12trtjve ground vide r Wo.2/2o]. dated 26.6.200l 

of tho Coniissiorr of Ctonin ,N,Sh11iong. 

.4, 	That O.A1o243/2001 VaS tiled lnthe 

Honourable Central. Ad1nistrtjverjbunj ) GUv1hati 

Bench agatn2t the tranfer order dat 	.6.2001 which 

s 8tayed tV the Ronourable CAT t  a photocopy of the 

CAT's oi'der dated 6.7,001 is vineled hereto as Annexure-I 

for your kind perusal 4  The ease is aub.Judice • 

6. 	That I3P ture. of po9t1g at Agartala has not 

yet ben Cpleted #OMIY I. bare Completed two years of tV 

stay at Agartaia 

,der the aircucitaneea stated above , I vould 

request your honour kindly to retain me Agartala jqM  

ani for this act of kindness ,I$hall remain ever grateful 

to you. 	 .... 

Yours fathtu /\ 
e 	 $am1r'Thrabo y ) 

rjntnthnt,. 

o 

on 

.1, 

14 


